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Title: Regarding unfortunate incident of assault on the Minister of Agriculture and Minister of Food Processing Industries during a
function in New Delhi on 24 November, 2011.

MR. CHAIRMAN: Hon. Members, please take your seat. The hon. Minister wants to make some Statement. Afterwards, we can
take up Papers to be Laid, etc.

SHRI PRANAB MUKHERJEE: I would request my hon. colleagues to give me just one second to speak on behalf of my
colleagues to condemn the attack against one of our senior Ministers, a Parliamentarian and a politician of long-standing.
We have divergences of views. People may express their views in the strongest words. There is no harm in it. But an
attempt to cause harm physically and resort to violence cannot be accepted in any democratic polity. I would like all my
colleagues to condemn it in the strongest terms. Thank you.
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MR. CHAIRMAN: No controversy, please.
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MR. CHAIRMAN: We are discussing a very serious issue.

...(Interruptions)



off 9% AIGq : s cTsol Dl I ofdl 3, As AHSIo! DI A 3| A MUA TP 3l JId Deoll AlEAI & [ob AFAR IR cllped DI FlaT bt 2 At
S| Afe 8 18l Bisll, dl sAR sr=iicr 81, a1 Gt JAzensil &I aiicr 81, a8 Jicr oidl Joisll, Al sol ARY disil P DIS AP ofdl Aar &) Bt
erfer 3 o5 sngeft B JA3A clret fbel Uz IS Blb2 ATl DIl 3, s AIE DI AW BT 3BT 3, M A6 Dt it Bt &t &) st at
18, cifdpat 3 SeNf¥WIS 3l 218 sl Sl 6 &= derran, f&=n qurar, &R ewus, a6 S acen, 530 dlel gaen? ORI ol a4 Isiefifers cell Bt
SIHAIA 3[eTel 31 SITestlt, 3 3MUD! Dadl g b eI DI DIS A ofdl adfen; sAfeTE I 5 acen DI dR BicT BT g IR A AR! a[ & fore &
IRPR A foldGe!l Boll A1adl & b FRITGRI ditiol B W12 el oIl T, FAGRI coft Al cllbrid, ofdl SIsM| ALt S BEoll 3, UG

SHRI BASU DEB ACHARIA (BANKURA): I associate with the strong sentiments expressed by the Leader of the House, the
Leader of the Opposition, and Shri Sharad ji. I condemn the incident that had taken place yesterday. People have the right
to protest and resort to agitation against the policies of the Government.

But they should not take up violent methods. This is dangerous for democratic institution and for democracy of our country
as a whole. I feel that what happened yesterday is an insult to democracy. The person who attacked Shri Sharad Pawar, a
senior Member, a Minister and a senior politician may be insane, but it is a condemnable act. So, the House has condemned
it and the hon. Speaker also made a Reference condemning the incident. We also strongly condemn what happened
yesterday.
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI SUDIP BANDYOPADHYAY): Mr.
Chairman, Sir, we strongly condemn the attack on Shri Sharad Pawar which happened yesterday. Our leader, the Chief
Minister of West Bengal, Kumari Mamata Banerjee was addressing a meeting of industrialists in Delhi yesterday. It was an
interaction session where the media persons also asked her a question. She immediately stopped her interaction and
condemned this incident in the presence of the national media. She stated that we can never tolerate such type of
incidents.

Sharad Pawairiji is, no doubt, a reputed leader of national stature. The Government should not keep silent on such type of
heinous attacks and exemplary punishment should be meted out to such persons so that nobody has the courage to
attempt such a thing in future. We hope that the unanimous decision of the House will send a strong message and signal to
such sections who are already isolated from the society.

But this message will certainly help us to restrain from such types of incidents so that these incidents will never
happen in future.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, please permit me to speak from this place.
MR. CHAIRMAN : Okay.

SHRI T.K.S. ELANGOVAN : Mr. Chairman, Sir, on behalf of the DMK, I condemn the incident happened yesterday against
one of the very senior leaders of Indian politics.

There are established democratic systems through which anybody can raise his or her opposition against the Government
or against a Minister. I fully agree with hon. Sharad Yadav ji that the role of media is very important in such things. I only
request the media not to project this pseudo heroism, otherwise this will crop up everywhere in other parts of the country.
So it is the role of the media to see that such pseudo-heroism, such anti-national activities, such anti-establishment
activities should not be encouraged by the media.

With these words, I condemn the incident which took place yesterday.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman, Sir. I stand here on behalf of Biju Janata Dal to
condemn the atrocious attempt that was imparted in a public function to a national leader Sharad Pawar ji. I stand here
also to condemn the action of the person; I do not condemn the person. The action should be condemned and action should
also be taken by the Government that such type of action is not repeated on any other person at all. Actions are to be
condemned which are deprecating, which are condemnable. I would again request the Government to find out whether



there was a lack of security.

We all know Sharad Pawar jialways moves without security. But, with the change of situation that is prevalent in
this country today, there are one or two circles of security in a different method. Was there a breach of security? That has
to be probed and accordingly action should be taken.

I join all my leaders, all my colleagues in this House in condemning the atrocious action that happened yesterday.
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SHRI S. SEMMALAI (SALEM): Mr. Chairman, nowadays, democracy is being challenged by such type of incidents. Violence
is not solution to solve any problem. To create fear and destabilise the country, some unscrupulous elements are doing
such type of acts.

So, on behalf of AIADMK, we strongly condemn the incident which took place yesterday. The hon. Minister of Agriculture,
Shri Sharad Pawar is a decent and senior most politician. So, on behalf of my Party, I also join with my colleagues to
condemn this incident.

SHRI GURUDAS DASGUPTA (GHATAL): Sir, I unequivocally condemn the incident. Why do we condemn it? I know Shri
Sharad Pawar for a quite long time. He is a very senior politician. He is a senior Minister. But that is not the issue. This is
not the way to protest. The man, who attacked him, has spoken to the Press that he is protesting against price rise and
unemployment. We must make it clear as a political activist that in a democratic set-up every single person or a Party has a
right to protest against the Government policy but there is a way to protest. Slapping a Minister to protest against the
Government policy in the open is not acceptable in a democratic society as a method of protest. That is the main issue. It
is not whether he is a good man or not. He is, of course, a good man or not. It is not the issue whether he is a senior
politician. Yes, he is a senior politician. Does it mean a junior politician can be slapped? Does it mean that the Minister of
State can be slapped? Seniority is not the question. His place in the society is not the question.

The question is this. This Parliament must condemn this method of protest. This method of protest is unacceptable
in the society. Individual vandalism is unacceptable. We have a protest. We can go on strike; we can organize a
demonstration; we can raise it in Parliament. Whatever way we can do we can protest and we have a right to protest but
this is the most heinous way which weakens the protest. Individual vandalism weakens the protest. Therefore, I condemn
it. This is not the way to protest. Whatever indignation that man, if he is a senile man or a sensible man might be having,
this is not the way to protest.

I put on record one thing. Mr. Anna Hazare did a very wrong thing. I do not know what is happening. And secondly, I
do not appreciate the electronic media, constantly showing the picture as to how he has been slapped. Is it the way? Media
is sensationalizing a barbaric incident. Is it the way? The Press must have a lesson. In a democracy, in a decent society, in
a civilized society, let us not over-publicise an incident, which is to be condemnable, however popularity a particular media



may get. That is not the issue. These two points are also to be taken note of by this august House.

SHRI H.D. DEVEGOWDA (HASSAN): Sir, yesterday the incident that took place was outside the premises of Parliament
when the Minister was going out. I do not know whether it is a civil society provocation or provocation by any quarter. This
is one of the heinous crimes that everyone has to condemn. This is unpardonable. I also came to know that in the past, Shri
Sukh Ram, one of the former Ministers, had also faced the same type of attack. I am not going to justify the role of the
Ministers in a corruption matter or any other matter but the law has to take its own course.

Leaving the person free after the incident on Shri Sukh Ram gave a sort of shelter or protection to him to go and
attack further.

It is not only the question of giving protection to the Members of Parliament but also it is the question of giving
protection to the citizens of this country. The Speaker can give protection to the Members of Parliament within the ambit of
the House but outside the House we are normal citizens, and protection cannot be given in every place where we are going
on tour.

This type of incident must be dealt with very severely. Judiciary must also take note of such incidents and these
persons should not be let loose.

I am so sorry about how things have happened in the past. There is no question of showing any mercy on such
persons. I am not bothered whether the person is sane or insane. Severe punishment must be given to him. The way in
which he dragged his knife, which I saw on TV — my friend has said how the electronic media was repeatedly showing that
incident — shows his intention to murder.

It is not the question of price rise alone but his intention was to murder Shri Sharad Pawar, who is not only a senior
Minister but also one of the most respected persons. I got tears in my eyes yesterday when I saw it and I wrote him a
letter. I am so sad about the whole incident.

Today morning, the hon. Speaker, on behalf of the entire House, made a Reference to condemn this incident. At that
time we wanted to speak but all other issues came together and the House was adjourned.

Sir, I join all my colleagues to condemn this incident and it should not be allowed to take place whether in the
premises of Parliament or outside in future. So, protection must be given to the Members. This is all I want to say.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI E. AHAMED): Sir, I wish to express my sentiments against the act of violence
shown to a very seasoned politician of this country.

On behalf of my Party, Indian Union Muslim League, I associate myself with the sentiments expressed by the Leader of the
House and other leaders in this House.

I would just like to say that the views expressed by Shri Sharad Yadav ji and Shri Gurudas Dasgupta ji in this House are
totally acceptable to all the political activists, to all the political parties and to all those who believe in democracy.

There is no place for violence in politics. Irrespective of our philosophy, our parties, our politics and our aims, if we
will not be able to condemn such heinous acts of violence, India's future will be very bleak. Therefore, unanimously all of us
have to accept the sentiments expressed by this House. My party very severely condemns this act and we wish that Sharad
Pawarji who has been serving the country all these years will continue to serve this country with more vigour and more
courage.
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SHRI K. CHANDRASEKHAR RAO (MAHBUBNAGAR): Mr. Chairman, Sir, I associate myself with the sentiments expressed by
the hon. Leader of the House, the hon. Leader of the Opposition and other leaders of the House.

The incident, which has happened to Sharad Pawar Ji needs to be strongly condemned. This kind of mindless, meaningless
violence and physical attack needs to be reviewed by the Government and the Government should take steps to see that
this kind of incidents should not take place in future.

With this, I strongly condemn this worst incident.

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I associate myself with the feelings of anger that have been expressed in
the august House.

I also like to say one point over here, which is that a thorough inquiry should be ordered because yesterday's function was
not a huge function. An inquiry should be ordered. The phone record of that person should be checked as to how come that
man was there at that particular point of time because there must be some connection whatsoever. Because, unless and
until someone tells that person that here you have a Union Minister coming over here, how did that man appear over there?
It was an NDMC function. I could understand if it was a function of his Ministry. So, a thorough inquiry should be ordered.

And, this is also a point wherein a debate should take place in the country that how come a convicted person in a court,
who attacks, gets bail and what kind of bail laws are existing in this country. They give bail to a person who attacks in the
court and then there are other issues also, which I do not want to put over here. But now what will happen? With this, the
same court will give him bail again. So, there should be a debate on bail laws in this country if someone attacks anyone,
especially in the court. Now, the attack is on the Minister. So, we would like to know what will be the role of the hon.
judiciary now. How quickly are they going to give bail to this particular person?



MR. CHAIRMAN : Now, you please conclude.

SHRI ASADUDDIN OWAISI (HYDERABAD): So, I strongly condemn this act. A thorough inquiry should be ordered. My heart
goes out to my colleague, Shrimati Supriya Sule also. I am really thankful to the NCP cadres for showing restraint and
maintaining peace. Thank you.
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SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): On behalf of my Party, RSP, I condemn this incident. But why this
incident happened? I think it has happened due to the protest on price rise. Everyone has his right to protest but not in this
manner in a democracy. So, everyone of this country should condemn it and the person, who had done this, should be
punished.

SHRI NARAHARI MAHATO (PURULIA): Sir, today the sad issue, which we are discussing, should be condemned.

It should be thoroughly investigated as to how this incident took place. We have difference in ideologies in this House
about matters like price rise and all other things. But, such a behaviour and incidents should not take place. So, I condemn
it strongly and it should be thoroughly investigated how it has happened. ...(Interruptions)



